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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No. Hc']ccry 4t2ot8t v4 I nrr

Dated l})E March, 2018

Smt. A. Ajitsaria
Reglstrar (Judl.) & PIo
Gauhati High Court

Shri Nagaraju Kuricheti,
H.No.S-213,Razaka Bazar,

Vaddre Bavi Street,

Rentachintala (Post & Mandal),

Guntur District,
Andhra Pradesh-522421

Fumishing of Information under RTI Act'2005

Qc fiy t{t

FoMarding letter No. 1501U96/2016-Jus (AU)-06 dtd 31'01'2018

of tn. Sl.tion Officer & CAPIO' Ministry of Law & Justice

(Department of Justice), Government of India'

Sir,

Wth reference to your RTI application dated 02'02'2018 copy 0f

which received on 26'02'2018 (Regd' ID No'38/18)' information pertaining to

queries are Provided herein below:

. Reply to query No'1: No' of cases in connection with 'Crime

against Women' pending in the Sub-ordinate Courts of Assam as on 31'01'2018

Reply to query No'2: Separate data is not available'

Be it noted that u/sec' 7(9) of the RTI Act' 2005 compilation of

information by Public Authority is not required and information as it exists' only'

Reply to query No' 3: Statement of Criminal Cases pending In the

High Court and its Outlying Benches as on 31'01'2018 is at below:

$

No. of cases Pen

376

Name of the Benc h

PrinciPal Seat at Guwahati
s380

470
Kohima Bench

Aizawl Bench

Itanagr Ben ch
1220

ding



Stitement of Criminat Cases pending In the Sub-ordinate Courts under the
Gauhati High Court as on 31.01.2018 is at below:

No. of cases Pending

213924

2764

2921

7669

Yours faithfullY,

* ll'3 re

'Rgoistrar (Judl) & PIO
Gauhati High CouG Guwahati

Name of the State

Assam

Nagaland

Mizoram

Arunachal Pradesh



\c-

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No. HC.]c{w 4lzot,l Jo 7 nrt

Dated lJ'9March,2018
Smt. A. Aiitsaria
Registtar (ludl.) & PIO

Gauhati High Court

b ro+

From

To Shri Nishchaya,
57-HEWO Apartments,
Sector-16&Faridabad,
Haryana-121002

Sub: Fumishing of Information under RTI Act,2005

Ref: Forwarding letter No. t5OLU96l2OL6-Jus (AU) dtd 14'02'2018 of

the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India'

Sir,

With reference to your RTI application dated 02'02'2018' copy

of which received on 26.02.2018 (Regd. ID No.37l18), information pertaining to

query no. 1(a) is provided herein below:

Cadre Stren hof Assam Judicial Service:

Cadre Stren th of Mizoram Judicial Seruice:

$

As on 09.02.2018hStreSl. No.
111Sanctioned Stre
95Workin Stre
16Vacancies

Grade-I1

119Sanctioned Stre
108StrenWorkin
11Vacancies

Grade-II2

199Sanctioned Stre h
t47Workin hStre
52Vacancies

Grade-III3

429Sanctioned Stre
350Workin Stren th
79Vacancies

Total

Sl. No. CategorL Strength As on 09.02.2018

1 Grade-I Sanctioned Stre h 13

Workin Stre h 13

Vacancies Nil

z Gracle-Il I Sanctioned Stren h 16

Stre hWorkin 16

Vacancies Nil

cateqory



3 Grade-III Sanctioned Stren th 34

Worki Stren th L7

Vacancies L7

Total Sanctioned Stren th 63

Workin Stre 46

Vacancies t7

Sl. No. Category Strength As on 09.02.2018

1 Grade-I Sanctioned Stre h 15

Worki Stren th 10

Vacancies 5

2 Gradell Sanctioned Stren 7

Workin Stre h 7

Vacancies Nil

3 Grade-III Sanctioned Stren th t2
Workin Stren th 5

Vacancies 7

Total Sanctioned Stren th 34

Worki Stren th 22

Vacancies L2

Cadre Stren th of Na aland Judicia! Service:

Cadre Stren of Arunacha I Pradesh Judicial Service:

2nd Part: Statement showing Approved strength, working strength and

vacancies of Judges in the supreme court of India is available in the website

http://doj.gov.in

Yours faithfullY,

,ll t3 '3',8
Registrar (Judl) & PIO

As on 09.02.2018Stren thCategorySl. No. ISanctioned Stren th
7Workin Stren th
1Vacancies

Grade-I1

7Sanctioned Stren
5Workin Stren th
2Vacancies

Grade-II2

13Sanctioned Stre h
5Worki Stren th
8Vacancies

Grade-III3

28Sanctioned Stre h

L7Worki Stren th
11Vacancies

Total



Wfft
FORM'E'

Form of supply of information to the applicant

IRule 4 (iv)]
No. HC.)CCff 4tzOLBl s I / nn

Dated 
,y4 

tq March, 2018

Smt. A. Ajltsaria
Registrar (Jud!.) & PIO
Gauhati High Court

q

From

To Shri Ram Kumar,
Bhavan TC-43 467-3,
GNRA-49, Muttathara,
Vallakadavu,
PO- Trivandrum, Kerala

Sub: Furnishing of Information under RTI Act,2005

Ref: Forwarding lefter No. 1501U9612016-Jus (AU)-06 dtd 31.01.2018

of the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 30.l0.20fhcopy
of which received on 21.02.2018 (Regd. ID No.35/18), information pertaining to
query no. 2 is provided herein below:

1* Part: No. of new Cou(s created after 2015

2d Part: Judicial Officers appointed in Assam Judicial Seruice after 2015:

Yours faithfully,

. $x ta'3 ra

Redistrar (Judl) & PIO

sl.
No

Name of the Courts Number
of
Cou rts

Name of
the
Districts

Date of
Inauguratlon
/functional

Date of
sanctlon for
Creatlon

1 Member, MACT, 1

(one)
Sonitpur,
Tezpur

o1.02.20L6 Vide Govt. letter
dtd.21.05.201s

2 Addl. District and Sessions
Judge

1

(one)
BUni,

Chirang
February, 2018 Vide GoW. letter

dated
30.10.2017

Category

(Assam Judicial Service)

Year

2016 20L7

Grade-I Nil 1

Grade-III 13 49

V*



FORM.E,
Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)OCff +/2018/

Dated Vn
Smt. A. Ajitsaria
Registrar (Judl.) & PIO

Gauhati High Court

q e\$

5& 7an
March, 2018

From

Ref

To Shri Muhammad Ammar Aftab,
Near Mirza Maszid Turkman Gate

Aligarh, Uttar Pradesh-202001

Sub: Furnishing of Information under RTI Act,2005

Foruarding letter No. 15011/96/2016-Jus (AU) dtd 14.02.2018 of

the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India'

Sir,

With reference to your RTI application dated 03'02.2018, copy

of which received on 09.03.2018 (Regd. ID No.42l18), information petajning to

query is provided herein below:

LegislaUon / Act wise separate data is not available and hence

could not be provided.

Please be noted that u/sec. 7(9) of the RTI Act, 2005

compilation of information by Public Authority is not required and information as

it exists, only, is to be remitted.

Yours faithfully,

Jk 14's'tg
Reoistrar (Judl) & PIOt

t1

v



fr fuy fi*

From

FORM'E'
Form of supply of information to the applicant

fRule a (iv)] 
No. HC,]ccw -Lrzot'r T4 t xn

Dated lltB-lv1ur.n,rOrU
Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

To Sri Mahmud Hussain,
Ward No,4, Doboka Town,
PO & PS-Doboka, Hojai.

Ref: Your RTI application dated 26.02.2018 (Regd. Vide ID No. 46/18
dated 09.03.2018)

Sir,
With reference to the above, the information sought for is

provided herein below:

Reply to Query No.1 & 2 : Furnishing certified copy of documents

is exempted from disclosure as per Rule 5( e ) of Gauhati High Court (Right to

Information Rules),2008.

Certified copy of documents can be obtained from the Copying

section of this Registry as per prescribed procedures of Gauhati High Court Rules,

2015.

Reply to query No. 3 : Does not fall under the purview of RTI Act,

2005.

Yours faithfully;

*+ I +. 3.t8

Reoistrar ( udl) & PIO



\tr*

Ref

FORM'E'
Form of supply of information to the applicant

lRule 4 (iv)l
No. Hc.)ccff 4l2}r8/ AI lart

Dated l+r"r March, 2018

From Smt. A. Ajitsaria
Reglstrar (Judl,) & PIO
Gauhati High Court

To Shri Sangarsh Apte,
A/4, Riddhi Park,
cholegaon, Near Gaon devi Mandir,
Thakurli (E)
Maharashtra-421201

Sub: Furnishing of Information under RTI Act,2005

Forwarding letter No. l50LV96l20l6-Jus (AU) dtd 15.02.2018 of
the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 28.01.2018, copy

of which received on 26.02.2018 (Regd. ID No.39/18), information pertaining to

query no. 2 is provided herein below:

Reply to query No. 1 to 4 :

Honble Judges of High Court and Judicial Officers are

periodically nominated to attend training program an various subjects including

topics like sensitizations of judiciary on caste based discriminations at National

Judicial Academy, Bhopal and In other institutions.

The nominations and detalls of Training Program however is

available at hconli N

No separate compiled data with regard to separate training

programme is available.

Please be noted that u/sec. 7(9) of the RTI Act, 2005

cornpilation of information by Public Authority is not required and information as

it exists, only, is to be remitted.

Yours faithfully,

. * t1,3,t8
Reoistrar (Judl) & PIOd



L--

FORM'D'
Rejection Order

[Rule a (iii)]
No. HC.)ofrV-1/2oLq 6 t Rlt

Dated lr|hMarch, 2018
From Smt. A. Ajitsaria

Registrar (Judl) &PIO
Gauhati High Court

To Sri Saush Khot,
C/o Public Concern for Governance Trust,
364, Clover Water Gardens l-ane-7,
Kalyani Nagar, Pune-411005.

Ref: Your RTI application dated 20.02.2018 (Regd. ID No.4218 dated
09.03.2018 )

Sir,

With reference to the above, this is to inform you that the requisite

fee of Rs 10/- paid through'Court Fee', ought to have been paid through

cash/Demand Drafl/Pay order. The Demand Drafl/IPO shall be in favour of

Registrar General, Gauhati High Court & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)

of the Gauhati High Court (Right to Information) Rules, 2008.

Enclo: 1. Court Fee.

Yours faithtully,

t[ rg .g.re

Reoistrar (Judl) & PIO

V ,$



Qt-
FORM'E'

Form of supply of information to the applicant
[Rule 4 (iv)]

No. Hc.rcC(V 4tzoLy ,6 tRIT
Dated 2lrh March,2018

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati Hagh Court

4 t^*

From

Ref

To Shri Dhanraj S,

Villa-1,Diyine Nest,
Thoothiyoor,
Kochi Special Economic Zone,
Kerala-682037

Sub: Furnishing of Information under RTI Act, 2005

Forwarding letter No. L50tLl96l20L6-Jus (AU) dtd 18.02.2018 of
the Section Officer & CAPIO,Ministry of Law & Justice

(Depaftment of Justice), Government of India.

Sir,

With reference to your RTI application dated 23.01.2018, copy

of which received on 09.03.2018 (Regd. ID No.43l18), information pertaining to

query No.2,only is provided herein below:

Query No.2- Nil.

Yours faithfully,

J+ zo '3't2
Reoistrar (Judl'l & PIO

\,/n,'n'P



t-

From

flu fu l.fr-

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] ?.
No. HC.))C& 4l2}r8/ Y4 1Wt

Dated 2o6 March, 20tB

Smt. A. Ajitsaria
Registrar (Judl.) &. PIO
Gauhati High Court

To Shri Raghunatha Rao,

Flat 401, VN Rao Residency,
Achutareddy Marg, Vidyanagar,
Hyderabad, Telengana-500044,

Sub: Furnishing of Information under RTI Act,2005

Ref: Forwarding letter No. L50tU96l2Ol6-Jus (AU) dtd 27.02.2018 of
the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 09.02.2018, copy

of which received on 12.03.2018 (Regd. ID No.48/18), information peitaining to

query is not available with the Registry of Gauhati High Court. However, the

same may be obtained from the respective District Courts establishments under

Gauhati High Court.

Please be noted that u/sec. 7(9) of the RTI Act, 2005

compilation of information by Public Authority is not required and information as

it exists, only, is to be remitted.

Yours faithfully,

{* zo .9. ,s

Reoistrar (Judl) & PIO

t



\t ht r'*
t.lo

FORM'E' i.
Form of supply of information to the applicant

[Rule a (iv)] r-_0
No. HC.)CCry-r/ZOre/ 16 / RTI

Dated 9!F March, 2018
Smt. A. Ajitsaria
Registrar_ (Judl.) & PIO
Gauhati High Court

From

To Sri Bircndra Debnath,
1 No. Pipal Pukhuri,
Lanka, Ward No.6,
Dist-Hojai, Assam-782446..

Ref: Your RTI application dated 05.03.2018 (Regd. Vide ID No. 45118

dated 09.0J.2018)

Sir,
With reference to the above, the information sought for is

provided herein below:

There was no generation of document, pursuant to the unsigned

representation dated 23.01.2018.

Yours faithfully,

* 2o'3'18
Reqistrar (Judl) & PIO

flII



fu't e-{t--

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)C00/ 4l20l8l

Dated ?oln
Smt. A, Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

/Rn
March, 2018

From

Ref

To Shri Alok Kothari,
E2l140,Shastri Nagar,
Fourth Floor, Rathore
Kachori wali Gali,
DelhF110054

Sub: Furnishing of Information under RTI Act, 2005

Forwarding letter No. 1501U96/2016-Jus (AU) dtd 18.02.2018

of the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 22.01.2018,

copy of which was received on 09.03.2018 (Regd. ID No.40/18), information

pertaining to query is provided herein below:

Reply to query No.1: l'lll date, no.

Reply to query No.2: Development of a mobile application is

in process in the Gauhati High Court.

Yours faithfully,

dh zo'3 8
Reoistrar (Judl) & PIO\9

q



dl O> kf|rc

Ref

From Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

To Shri RajdeepBorgohain,
PWD NH Colony,
Near SBI Main Branch,
Thana Chariali, Pin-7860O1

Sub: Furnishing of Information under RTI Act,2005

Forwarding letter no. JDJl207 l2Ol7-ESIT-JUDI-Judicial/17(eCF
No.43362)dtd16.02.18 of the bpIO anO Joint LR & Joint
Secretary to the Govt. of Assam, Judicial Department

Sir,

With reference to your RTI application datd 09.t2.2077,
copy of which received on 20.02.2078 (Regd. ID No.34l18) vide letter under
reference, information pertaining to your query are provided herein below:

Reply to query No.1: l(One) orthopedically Disabled person

is currently working in the Gauhati High Court (Principal seat) at Guwahati.

Reply to query No.3: Presently, there is no vacant post in

the cadre of Grade-III and Grade{V against the category of Orthopedically

Disabled in the Principal seat of Gauhati High C-ourt at Guwahati.

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]
No. Hc.)c{ry -4l zotq-!:- I Rn

Dated 4*1h March,2018

Yours faithfully,

*- 2o3r8
Reoistrar (Jud!) & PIO

7nn outJ 1-,utt*.t', ZOti-"Memo No. HC. nCry - 4l20l8l
Copy for information to:

6l

1. The SPIO and Joint LR & Joint Secretary to the Govt. of Assam, Judicial

Department, Judicial Branch, Dispur Guwahati-6

Jt zo'3'ts

Reoistrar (Iudl) & PIO

\

t
I



\r-
FORM'E'

Form of supply of information to the applicant

[Rule a ft)]
No. HC.)Co0/ 4120181

Dated b
SmL A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

h(a

L> /RnhMarch, 2018
From

Sub:

Ref:

To Shri Kali Shanker,
G2, Charuchand Pura Coloney,
Opp, Diwani Kachari South Gate,
Gorakhpur, Uttar Pradesh-27 SOOL

Furnishing of information under RTI Act, 2005

Forwarding letter No. t5OlUg6l2OL6-Jus (AU) dtd 13.02.2018 of
the Section Officer & CAPIO, Ministry of Law & Justice
(Department of Justice), Government of India.

Sir,

With reference to Your RTI application dated 03-02-2018, copy

of which was received on 23.02.2018 (Regd. ID No.36/18) vide letter under

reference, information pertaining to your query are provided herein below:

Reply to query No.l:

Part-A: Strength of Judges in Gauhati High Court as on 01-03-2018

Approved Strength Working Strength

24 18

Part-B: Number of Judges in district judiciary in the States under
Gauhati High Court as on 12.03.2018 is as below-

Name of the State Number of Judges

fusam 430

Nagaland 2L

Mizoram 46

Arunachal Pradesh t7

Reply to query No. 2 :

Part A: Category wise available Statement regarding Judicial

Officers as on 12-03-2018,

State ST SC General

fusam 32 19 379

Nagaland 2t

Mizoram 46

Arunachal Pradesh 16 I
t$

11



-,

Part B : Category wise available Statement regarding Honble Judges of Gauhati

High Court:

ST sc oBc General

4 Nil Nil t4

Yours faithfullY,

It 10.3 rf,
Registrar (ludl) & PIO

GPuhati High Court. Guwahati



4C-

FORM'D,
Rejection Order

IRuh a (iii)]

@trfr

No. Hc.)cc{v-l/l o:,fjt 69 t wr
Dated 24}aMarch, 2018

From Smt. A. Ajitsaria
Registrar (Judl) &PIO
Gauhati High Court

To Sri Trailukya Gogoi,
Secretary, Dibrugarh Tarani Sangha
Dibrugarh Court,
PO- Dibrugarh.

Ref: Your RTI application dated 08.03.2018 (Regd' ID No' 57118 dated

21.03.2018)

Sir,

With reference to the above, this is to inform you that the requisite

fee of Rs 10/- paid through IPO, ought to have been paid in favour of Registrar

General,GauhatiHighCourtinsteadofPubliclnformationOfficer'o/otheChief

Justice, Gauhati High Court, Guwahati & payable at Guwahati'

.Hence, your application is rejected for not complying with Rule 9(lii)

of the Gauhati High Court (Right to Information) Rules, 2008'

Yours faithfullY,

Enclo: 1. IPO. * zz.s.,e
Reoistrar (Judl) & PIO

r4-



L.

,l (_ o\n*

FORM'D'
Rejection Order

[Rule a (iii)]
No. HC.)ccu-l/ ?oW $1, 

^nDated ?gqqMarch, 2018
From

To

Ref:

Smt A. Ajitsaria
Registrar (Judt) &pIO
Gauhati High Court

Sri Pillai Deepesh V G,
B/4, Green City,Vavol
Dist-Gandhi Nagar,
Gujrat

Your RTI application dated 19.02.2018 (Regd. ID No. 56/1g dated
21.03.2018 )

Sir

with reference to the above, this is to inform you that the requisite
fee of Rs 10/- paid through ,Court Fee,, ought to have been paid through
cash/Dimand Drafl/pay order. The Demand Drafl/Ipo shall be in favour of
Registrar General, Gauhati High Court & payable at Guwahati.

Hence, your application is rejected for not complying with Rule 9(iii)
of the Gauhati High Court (Right to Information) Rules, 2008.

Enclo: 1. Court Fee.

Yours Faithfully,

+ z.2'3'1,

Registrar (Judl) & PIO

v



C- e714

FORM'E'
Form of supply of information to the applicant

[Rule4(iv)] /{
No. HC.XKfl 4120181 e " / RTI

Dated 24d March, 2018

From Smt. A. Ajitsaria
Registrar (Iudl.) & PIO
Gauhati High Court

Shri Mahendra Kumar Sahoo,
S/o-Late Bata Krishna Sahoo,
A-25, Sidhhi Vihar, Jagaonora,
Bhubaneswar-751030

To

Sub : Furnishing of Information under RTI Act, 2005

Ref : Forwarding letter No. 1.501119612016-Jus-(AU)-65 dated
13.02. 2018 of the Section officer & CAPIO, Ministry of Law

& Justice (Department of Justice), Government of India.
Sir,

With reference to your RTI application dated 26'10.2017,

copy of which was received on 09.03.2018 (Regd. ID No.41l18), information

pertaining to query is provided herein below:

Reply to query No.1 & 2 : Statement regarding Institution and disposal

of cases in the Gauhati High Court during the period 01-01-2077 to 31.12.2017:

Reply to query No. 3 : Statement regarding Institution and disposal of
CONTEMPT cases in the Gauhati High Court during the period 01-01-2017 to
3L.12.20L7i

Gauhati High Court

Prlnci al Seat
Kohima Bench
Aizawl Bench

Itana ar Bench

Yours faithfully,

*k zz'?'rB
Reoistrar (Judl) & PIO

i
4̂,I

+

Gauhati High Court
Institution of cases Disposal

(01-01-2017- 37.72.20t7)
civil criminal civil Criminal

Principal Seat
Aizawl Bench

L2240 2183 12t46 2127
497 34 495 48

Aizawl Bench 350 50 340 47

Itanaqar Bench 1057 140 793 L07

DisposalInstitution of cases

Criminalcriminal civilcivil
961 00635 01
28 000025

0000 3224
004242 01



U
FORM'E'

Form of supply of information to the applicant

lRule 4 (iv)l 
No. Hc.)ccw -1l zofit lL t RT

Dated 26A March,2018
Smt. A. Ajitsaria
Registrar (rudl.)& PIO
Gauhati High Court

hp4
,

t

From

To Er. Ashit Baran Saha,
C/o- Kamal Dey,
Shyama Prasad Road,
Karimganj-788710

Ref: Your RTI application dated 12.03.2018 (Regd. Vide ID No. 58/18

dated 22.03.2018)

Slr,

With reference to the above, the information sought for is

provided herein below:

Reply to Query No. a: Information not related to Gauhati High

Court

Reply to Query No. b: The information sought for is not held or

under the control of Gauhati High Court.

Yours faithtully,

* 26'3'r$
Reoistrar (Judl) & PIO

I



q t_ aryM

From

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] t
No. HC.)OC& -4 trorV i& t *n

Dated 26lF March, 2018

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

Ref

To Shri Amit Tiwari,
7-U-UG Keshav Nagar,
W Block, Kanpur Nagar,
Uttar Pradesh-208014

Sub: Furnishing of Information under RTI Act, 2005

Fomarding letter No. L50lU96l20L6-Jus (AU) dtd 04.03.2018

of the Section Officer & CAPIO, Ministry of Law & Justice
(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 11.02.2018,

copy of which was received on 14.03.2018 (Regd. ID No.49/18), inioimation

pertaining to query is provided herein below:

Reply to query: Total No. of cases disposed of in the Family

Courts under the jurisdiction of Honble Gauhati High Court in the year

2016=3592.

^g

Yours faithfully,

,tl-' 2e ,3. 18

Reoistrar (Judl) & PIOL1

bA



From

tl c-

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No. Hc.]ccry -4lzorel 61 I nrl

Dated V6lv March,2ll8
Smt. A, Aiitsaria
Registrar (Judl.) & PIO

Gauhati High Court

hlffi

Yours faithfullY,

4k 2c'3't8

*

Ref

To Shri Amit Tiwari,
7-U-UG Keshav Nagar,
W Block, Kanpur Nagar.

Uttar Pradesh-208014

Sub: Furnishing of Information under RTI Act, 2005

Forwarding letter No. 1501U96/2016-Jus (AU) dtd 04.03.2018

of the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 11'02'2018,

copy of which was received on 14.03.2018 (Regd. ID No'50/18), in-fo--rmation

pertaining to query is provided herein below:

Reply to query: Total No. of cases registered in the Family

Courts under the jurisdiction of Hon'ble Gauhati High Court in the year

2016=3262.

A6

W
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From

FORM.E,
Form of supply of information to the applicant

[Rule 4 (iv)] ?1 t
No. HC.)ccw 4lzoty 'tS tat

Dated 241-tn Narch, 2018

Smt. A. Ajitsaria
Registrar (Judl.) & PIO

Gauhati High Court

Ref

To Shri Amit Tiwari,
7-U-UG Keshav Nagar,
W Block, Kanpur Nagar,
Uttar Pradesh-208014

Sub: furnishing of Information under RTI Act, 2005

Forwarding letter No. 1501U9612016-Jus (AU) dtd 04.03.2018

of the Section Officer & CAPIO, Ministry of Law & Justice

(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 11.02.2018,

copy of which was received on 14.03.2018 (Regd. ID No.51/18), information

pertaining to query is provlded herein below:

Reply to query: Total No. of cases registered in the Family

Courts under the jurisdiction of Hon'ble Gauhati High Court in the year

20t7=3s57.

Yours faithfully,

$ ze'3'tg
Registrar (Jud!) & PIO\5s

I.1 1,.
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Form of supply of information to the applicant

lRule 4 (iv)l
No. HC.)cCfl 4l20l8l_/ Rn

Dated March,2018
From Smt, A. Ajitsaria

Registrar (Jud!.) & PIO
Gauhati Hlgh Court

To ShriKNVamsiKrishna,
H.No.1-5-825,
New Maruthi Nagar,
Hyderabad, Telangana-50006Q

Sub : Furnishing of Information under RTI Act, 2005

Ref: Forwarding letter No.JDJ/l0l2OL3ll3 dtd 26.02.18 of the

SPIO and Joint LR & Jt. Secretary to the Govt of Assam,

Judlcial Department

Sir,

With reference to your RTI application dated 12.1L2017,

copy of which was received on 09.03.2018 (Regd. ID No,44l18), information

pertaining to query is provided herein below:

Reply to Query No. (a) : Available Statement with regard

to institution of Rape Cases in the Sub-ordinate Courts under the Jurisdiction

of Gauhati High Court :

Reply to Query No. (b) : Available Statement in connection

with Rape Cases pending in the Sr,rb-ordinate Courts under the Jurisdiction of
Gauhati High Court :

Name of
the State

Institution
during the
year 2013

Institution
during the
year 2014

Institution
during the
year 2015

Institution
during the
year 2016

Institution
during the
year 2017

ASSAM 4032 2866 N/A N/A N/A
NAGALAND 03 04 N/A N/A N/A
MIZORAM 67 82 N/A N/A N/A
ARUNACHAL
PRADESH

N/A 33 N/A N/A N/A

Name of
the State

Pendency

as on

3L.12.20t3

Pendency

as on

3L.12.2014

Pendency

as on
31.12.2015

Pendency

as on.
3r.12.2016

Pendency

as on

31.12.2017
A55AM 3487 3t74 3479 322r 1836

NAGALAND 18 18 22 28 24

(.a ll,^,



MIZORAM 96 72 L47 86 16

ARUNACHAL
PRADESH

N/A 60 L47 L45 235

Reply to Query No. (c) : Not related to Gauhati High Court.

Reply to Query No. (d) : Information not available.

Memo No. HC. nCry - 4l20LBl
Copy for information to:

Yours faithfully,

<Ll-
Reoistrar (Judl) & PIO

/RTI,Dated 2TihMarch, 2018

1. The SPIO and Joint LR & Joint Secretary to the Govt. of Assam, Judicial

Department, Judicial Branch, Dispur Guwahati-6
2. The SPIO, Poliucal Department, Govt. of Assam, Dispur, Guwahati-06

* av'g',t
Registrar (Judl) & PIO
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il No. Hc.nc{v +/201p
Dated ol"t\

,t9 
7 nn

March, 2018

Ref

From Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

To Shri Parthik Talati,
A 403, Jasmine Green 2,
B/H Gorbandh Resturanq
Near Vaishnavdevi Cicrle,
Ahmedabad-382421

Sub: Furnishing of Information under RTI Act, 2005

Forwarding letter No. t50tU96l2OL6-Jus (AU) dtd 27.OL.ZOLB
of the Section Officer & CAPIO, Ministry of Law & Justice
(Department of Justice), Government of India.

Sir,

With reference to your RTI application dated 09.02.201g,

copy of which was received on 20.03.2018 (Regd. ID No.54l18), information
pertaining to query is provided herein below:

Reply to query no. 1, 2 & 3 : All the available euestion
papers & the Answer Keys for the Judicial service Examinations conducted by
Gauhati High court are uproaded in the officiar website of the High court
(www.ghconline.gov.in) and available in public domain.

Yours faithfully,

+ 2l'3't'
Reoastrar(Judl'l & pIO

.,\P
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